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16.32 hrs.

RE: BUSINESS OF THE HOUSE

Mr. Chairman: Shri Ranga, .
N g WY wgma (%)
T I F1 ATE FY AT | (SAAW) |
Mr. Chairman: Order, order. We

wil! have to take up private Members’
Bills now.

Shri Indrajit Gupta (Calcutta South
West): What about this discussion?

Mr. Chairman: It will
tomorrow,

confinue
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The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri Jaganatha Rao):
‘The Speaker said, in consultation wih
the Leader of the House, that some
time will be fixed for this. 1 think
it will be on the 5th after the Patents
‘Bill, not tomorrow.

St AN HTWT : IW B FA
T AT |

Shri Hari Vishnu Kamath
.gabad): In this session.

(Hoshan-

Shri Jaganatha Rao: Yes.

Mr. Chairman: May I ask the Chief
Whip whether he is quite sure that
we will have time within this sessicn,
hecause he is giving that guarantee
that it will be within this session?

Shri Jaganatha Rao: Yes, in

this session,

yes;

Shri Hari Vishnu Kamath: We will
have to sit one more day.

Shri Jaganatha Rao: Yesterday he
said ‘not beyond Monday*. That we
wil) see.

ol g6 T FF1T: FA TR
T & 1 gW UF 62 SaET 4 awd §
£8 &1 7 12 a9 & fomr @

Shri Sham Lal Saraf (Jammu and
Kashmir): There are two lmportant
Bills that have been made a mention
of in the business in which I am
vitally interested. The first i3 for
zmending the Constitution for includ-
ing the Sindhi language in the Eighth
Schedule. The second is the Indian
Tariff (Second Amendment) Bill. The
sericulture industry is a very vital
industry in my State needing continu-
ed protection. Unless this Bill is
passed, the industry is gone. So these
two Rills have to be got through. Will
the Minister say something on this?

Mr. Chairman: 1 will explain it.
‘The question is that we cannot take
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too much time on this discussion, The
outstanding business is already there
histed. Shri Saraf is saying that there
are two important Bills in which he
is interested; there must be some other
Members who are very much interest
ed in other Bills. There is, for inst-
ance, the Patents Bill. So all these
Bills will have to be got through as
well as the rest of this discussion
concerning which a gurantee or assur-
ance has been given that it will con-
tinuc before the end of this sesssion.

Some hon, Members: Tommorw.
Mr, Chairman: There are two points.
Let we make it quite clear. 1 shall

take the opinion of the House.

This discussion should not be broken
i the middle. It should continue
tomorrow. But the Leader of the
House and Government want that the
other business should be taken up
first, interrpting this one, and this
should be taken up on the 5tht after
the Patents Bill is disposed of.

Some hon. Members: No.

Shri Sham Lal Saraf: Protection to
the silk industry is coming to a close.
Unless you pass the Bill, the protec-
tion is going away.

Mr. Chairman: The Government
says that all the business that is there
on the afenda paper will be gone
through. Thope that the Government
iz clear as to what assurance it is
giving to this House.

Dr. L. M. Singhvi (Jodhpur): If this
discussion is going to be taken up
during this session, it is illogical tnat
it should be interrupted. I sense and
1 suspect very strongly that this is &
move to scuttle this discussion. Other-
wise, why should it be interrupted?

Shri Jaganatha Rao: 1 assure the
House that our intention is not to
scuttle the discussion on this motion.
1t will be taken up after the Patents
Bill.
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Mr. Chairman: Mr. Bibhuti Mishra
has misunderstood the whole situation,
It is not that the Patents Bill will not
pbe taken up. Patents Bill will be
taken up, but the question is that the
Government now proposes that this
discussion which has got priority over
other things should be interrupted in
order to take up other business.

Shri Hari Vishnu Kamath: May 1
make a request? 1 only hope that this
is not a ruse,—I am sorry to use that
word. I want a categorical assurance
that after the Patents Bill is dispos-
ed of, his party will not make any
move to adjourn the other business to
the next session. I want an assurance
on that point, that these two mo-
tions will be taken up in this session;
if, as he says, these two motions will
"be taken up in this session, I do not
understand why it cannot be taken up
tomorrow.

Mr. Chairman: The question is: will
the Patents Bill be taken up to-
morrow?

Shri Jaganatha Rao: On Monday.

Mr. Chairman: Then tomorrow this
discussion will continue. The Patents
Bill is not to be taken up.

Shri Jaganatha Rao: There is other
Government business which has pri-
ority over this,

Mr. Chairman: I am absolutely sure
that the Speaker himself had stated...

Shri Jaganatha Rao: That is not
correct, You check up from the re-
cord. The Speaker, I think, said in
consultation with the Leader of the
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House that it will be taken up later.
That is what the Speaker stated.

Mr. Chairman: I cannot unders'and
this. If you are not taking up the Pa-
tents Bill tomorrow:....

Shri Jaganatha Rao: There are
other important items.

Mr. Chairman: How do you pro-
pose to continue and finish this dis-
cussion on Monday?

Shri Jaganatha Rao: At the end of
the day on Monday,

Mr. Chairman: Do you assure that
there will be quorum?

Shri Jaganatha Rao: We on this side
will not raise the point of quorum at
all.

Dr. L. M. Singhvi: That will be
going back on the assurance given.

Shri Indrajit Gupta: On this discus-
sion 45 minutes have already been
taken up. That means only one hour
and 45 minutes are left. There is no
Question Hour tomorrow. If this thing
is not interrupted and allowed to be
finished, there is plenty of time after
that to take up the other business.
Why should this be interrupted in the
middle?

Shri Jaganatha Rao: May I make a
suggestion? Tomorrow at 8 O'Clock
we will take this up.

oY [gv q wegETa W ATy
AT AT AT | FAT 9riEd

ot o T A AR

Mr. Chairman: The point made by
Mr, Indrajit Gupta is very logical. It
is not a long discussion. 1 hour and
45 minutes remain. Why interrupt it?
It is illogical. We can continue with
it.

Shri Jaganatha Rao: We must have
the majority of Members for the Con-
. stitution Bill. Unless I have all the
Members, it is not possible.
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Shri Sonavane (Pandharpur): The
Opposition Members seek an assur-
ance from the Minister of Parliamen-
tary Affairs and he has assured that
this discussion will be taken up be-
fore we adjourn. I want an assurance
from the hon. Members in the Oppo-
sition that in order to complete all the
business including this discussion, no
question of quorum will be raised by
Shri Kachavaiya:

WY gen = wgara) A4 I3

Shri Radhelal Vyas (Ujjain): On a
point of order, under rule 25. The rule
is specific that on days allotted for
the transaction of Government busi-
ness such business shall have prece-
dence. These two motions cannot be
said to be Government business, and
what Mr. Rao said will have prece-
dence, and the other business will be
taken up thereafter. Of course we are
prepared to sit and we are not going
to raise the question of quorum; therc
should not be any apprehension on
that score.

Mr. Chairman: It would be illogi-
cal to interrupt this now. The Consti-
tution amendmant is a tiny thing; it
will not take much time.

Shri Jaganatha Rao: Sometimes it
takes more than so many hours. That
is why, Madam Chairman, I suggest
that this might be taken up at 5 O'clock
tomorrow.

Mr. Chairman: Tomorrow there is
no question hour and even if the
Constitution amendment Bill has to be
got through, we start at 11 O’clock,
latest by one or half past one O’clock
this discussion will be over, and we
can take up the Constitution amend-
ment Bill immediately thereafter.

Shri Jaganatha Rao: There is not
only one Bill; there are four Bills.

Mr. Chairman: Then, I propose that
this matter be dccided by the Speaker
tomorrow,
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Report
Dr. L. M. Singhvi: How will they
decide and make it public?

Mr. Chairman: 1 do not see why
this should be interrupted in between.
If the Government insists on it, they
can put it en the agenda and we will
know when jt is circulated, We now
take up private Members Bill.

1643 hrs, !

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTION

HUNDREDTH REPORT
Shri A, Alva (Mangalore): I move:

“That this'House agrees with the
Hundredth Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 1st December, 19G6.”

Mr. Chairman: The question is:

“That this House agrees with the
Hundredth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 1st December, 1966.”

The motion was adopted.

1643} hrs.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 324)

Shri Shree Narayan Das (Darbhan-
ga): I beg to move for leave to intro-
duce a Bill further to amend the Con~
stitution of India,

Mr. Chairman: The question is.

“That leave be granted ‘o intro-
duce a Bill further to amend the
Constitution of India.’

The motion was adopted.

Shri Shree Narayan Das: Madam
Chairman, I introduce the Bill

'l;tﬁished in Gazette of India
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